"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR.

0.A No.270/95 - Date of order:z:s?*zovﬁ

S.N.P.Khichi, S/o Shri Premrajji Khichi, R/o 192/21,
Surya Darshan, Na51rabad Road, Adarsh Nagar, Ajmer.

. . ' - 3 ' ...Appllcant.

| }VS} | | —

Union of ‘India through the Secretary'to'the Govt of

India, Mini. Planning, Deptt of Statistics, New Delhi.

Ch}ef Executive Officer, Mini. of Planning, Deptt. of

I
Statistics, Sardar Patel Bhawan, New Delhi.

Director NSSO(FOD), Pushpa Bhawan, Madangir, Delhi.

Regional Asstt.Director, Govt. of India, -Mini. of

Planning, Deptt.of Statistics NSSO(FOD), Sogani Bhawan,
Na?a Bazar, Ajmer.
I .

o - : - "« « «.Respondents.
| ' '

Mr.S.R. Chourasya - Counsel for appllcant.

N
Mr.Hemant |Gupta, Proxy of Mr. M ,Rafig- Counsel for respondents.

CORAM:

Hon'ble Mr.S.K.Agarwal, Judicial Member

.Hon'ble Mr.A.P.Nagrath, Administrative Member.

PER HON' BLE MR.S.K.AGARWAL, JUDICIAL MEMBER.

a)(i)

. ii)

iii)

\

In|th1s O A the appllcant makes the following relief:

-~

To f1x his pay correctly from 1. l 86 at Rs.2480 PM 1n

. scale Rs.1600-2660.

To |lallow next increment on 1.5.86 or on l.1.86 itself '

‘as submitted in para 4(13) above alongwith arrears of:

pay and allowances thereto by su1tably ammending off1ce
order dt.4.5.94 and 31.8.94 (Annx.Al & A2). -

To allow f1xat1on on promotlon to post of Supdt. wef
20.7. 90 under FR 22(a) (i) from 1.1.91 under FR 22(c) as
per, letter dt. 22.8.90 (Annx Al3)

To 're fund Rs.995/—;lllegally & wrongfquy deducted from

DCRG’of the applicant by quashing letter'dt.5.9.94.




I

/
‘the afores

' Contempt E

qualifying

2

refix his retiral dues including pension, DCRG etc &

'pay arrears thereofrand all consequential benefits.

d) » - To

the appllcant.

fixed in

whereas t

allow interest @.18% per annum on all sums due to

e) '<<'Costs of th1s appllcatlon.

2¢d.‘ Facts of the case as stated by the appllcant are that
TA No.343/92 flled by the: applicant * was- decided by this
Tribunal on 5.8.53;“The direptiensdgiven'by the Trihﬁnal in

said T.A could bé complied With"only after filing a
etition. It is stated that the applicant was wrongly.
the pay scale Rs.1600-2660 at Rs.2450 w.e.f 1.1.86

here is no staée'like Ehis and the applicant was |

entitled

Rs.1600— 2660. It is

o be fixed at Rs. 2480/— on 1.1.86 in the pay scale

further stated that ~on promotlon as

Superintendent in pay scale Rs 1640~ 2900 the date of 1ncrement

andfwrengtully changed the date of 1ncrement as 1.7.91.
further stated- that abruptlyrthe-respbndents'
- recovered |
‘without' furnishing

opportunity

applicant

3. Reply was filed. It

fixation

levei and |

that after

scale the

on 1.1.86

should have been l 1.91 whereas the respondents have 1llegally'

It‘1s

department has

7Rs.995/4'~from ;the applicant as excess payment’

any details” and without__affbrding an

of hearing to the applicant. Therefore, the’

fited the 0.A for the relief as mentioned above.

| is'stated in'the.repiy that the
done by - the 'respendents _was-.checkedh at different
it - was found.perfeetly alright. Itiis also stated
allowing stagnation increment in:the-renisedvpay
‘paidof‘the applicantAWas‘rightly fired'atARSs2420/—
. . . ‘ after

and next' increment was allowed on 1.1.87,

{ 12 monfhs“Service, ra1s1ng "his pay Rs. 2480. It is

also_stated that on promotlon as Superlntendent the,pay of the

~applicant.

was f1xed_ accordlng to the FOD memorandum dated

23;8.94'and payment ﬁade to. the applicant in’pursqance of the~




‘-(*""1":"—‘3’

— -

‘he did no

‘5. It

‘a ‘basic

" deposit

fikation.
refund "t

requested

his: DCRG
case for

4. - He

3.

It is stated that every govt servant is supposed to
he, excess amount paid to him. The applicant was

to pay/refund Rs.995/- vide letter dated 5.9.94 but
t compiy_with therefore, the amount was deducted_from

payable to him ahd in this way, the applicant has no .
interference by this Tribunal.

ard the counSelifor the»parties and also perused the -

whole revord and the wr1tten subm1s51ons flled on behalf of

the respc

Superinte

Rule 7(1)

first and

out only

pay .

7pay Rules

responden

the appiicant in the revised pay scale Rs.1600-2660/-

l.l.86 was -

applicant

iTherefore,

I
i
]] . - : - -

is an undlsputed fact that the appllcant was draw1nq

ndents.

pay of Rs. 750/— 1n the—scale of Rs. 470~ 750 ‘as Asstt.

ndeht as on l 1. 86

(B)(d)'

It is also clear on a perusal of

the pay of Asstt. Superlntendent the amount of

7 4

2nd 1nstalments of 1nter1m rellef should be worked
on the bas1c pay-and‘not on ba31c pay plus spec1al
in,tieW'ofpthe Central Civil Services Revised
1 1986L_and the"written submissions

filed by the

ts, we are of the considered opinion that the pay of
as on
and on 1.1.87 the

rightlf 'fixed at’ Rs.2420/-:

was entitled_to'increment.of"Rs.GO/— raising his pay

at Rs. 248

-6 [ | AS

increment

action of

7. It

O/— ﬁ

regards other. rellef regardlno change of the date of
+ we do not flnd any 1nf1rm1tyt/1llega11ty in the'
the: respondents taken for this purpose.

appears that Rs.995/r was recovered as excess amount

for yhich the applioant.was informed‘by way of a letter to

the same but neither

the applicant furnished any

‘payabie-

explanat
the res

departme

ion to this effect novhe has deposited the 'same with

pondents' ‘department. Therefore, the respondents'

nt had deducted'the same from the d1fference of DCRG

to the applicant.<Therefore; no illegality appears to-




amount ©

8.

on promd

~ appears

A

therefor

for.

9.

W

orderAas

.‘4

-haveebeen commltted by the'respondents‘in deduct;hg_the excess

f Rs. 995/ pala to the appllcaht.

the flxatlon of pay of the appllcant as on 1.1.86

ur

to have been correctly done and his date of 1ncrement

>tion have not been changed wrongfully or 1llegaly,

e, the appllcant is not entltled to any rellef sought
' I

P

e, therefore; dismiss the O.A ‘having no merit with no

|

- |
7
i

tb-costs._

P o | | .
(A.P.Nagrath) . ’ o - !/ (s.K.Agarwal)
Member A)e - ) o _<1Member (J).
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